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(b) in how many cases the missing
children have beep restored to their
parents;

(¢) the nature of other crimes found
associated with child lifting and
abduction; and

(d) the details of the child lifting
gangs found operating in various parts
of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). The information is bcing col-
lected and on receipt of the same a
statement will be laid on the Toble of
the House.
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Industria] Licensing procedure

5308. SHRI MOHD. ASRAR AHMAD:
Will the Minister o. INDUSTRY be
pleased to state:

(a) the old procedure for industrial
licensing and the new procedure for
the same now being adopted; and

(b) what advantages will accrue t&
Government as also to the Industrial-
ists and new entrepreneurs as a result
of adoption of the new procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR!
CHARANJIT CHANANA): (a) #nd (b).
The followi.lg are tne t-nos of indus.
ti1a] ucensing eic applications that are
r.ceived in the SIA:

Type of application

Considered Tine limits of
by consideration

1. Gomposite applications i.e. aprlications sceking more

Project Appronal 120 days

than one approval z12. in respoct of industrial licence, Board
capital goods, foeiga collaboration (tw or more appro-

vals sought simultancously).

2. lalwstrial licence applications by MRTP Houses.

Other industrial licensing applications other than (1)

and (2) above

LG-cum-MRTP 150 days
Comm ttee
Licensing g0 days
Committec

2. As a result of the initiatives taken
in 1975 and 1976 and the years subse-
quent the following liberalised licens-
ing procedure is now operative:

(1) Small-scale sector ndustiry
does nct require any licensing. More
than 807 industries have Leen noti-

fied as reserved for the small-scale
sector.

(2) Industrial licences are not re-
quired if the investment for substan-
tial expansion/new articies/new
undertaing does not exceed Rs. 3
crores and provided it does not re-
quire foreign exchange in excess of
10 per cent of ex-factory value cof

¢ output or Rs. 25 lakhs whichever is
less for raw materialg import other
than steel and aluminium or if the
proposed investment does not require
foreign exchange in excegs of 10 per

cent or Rs. 15 lakhs wh.chever is less
in any years 3 years zazfier the com-
mencement of preduction for import
of parts/components. Also the articl
ot manufacture should not be one
of those which are subject to special
regulations.

(3) 24 1nd istries as listed in An-

nexure I do not require any licens-
ing if;

(a) the article of manufacture is
not in the reserved iist,

(b) ne imported raw materials/
capital godds or foreign collatora-

tion are required, and

(c) the applicant unit is nof &
MRTP/FERA unit.
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(4) For 29 industries listed in An.
nexure II full utilisation of installed
capacity withcut limit is permutted
provided it is not a small sca.e re-
served item, and provided that addi-
tional machinery either indigenous or
importd is not installed aud further
that the applicant unit is not a
MRTP/FERA unit

(5) For 15 indusiries listed m An-
nexure III automatic expansion to
the extent of 5 per cent per annum
ur 25 per cent in the Five Year Plan
period over and abeve the registered/
licensed capacity is permitted, pro-
vided it is not a SSI reserved item,
and provideld that the investment in
affecting s.ich expansion is from its
own resouarces and provided it is not
a dominant unit within the meaning
of the MRTP Act.

(6) Bes:des the above industrial
units have already been permitted
additioaal  production over the re-
sirncred /licensed'authorised  wapa-
ity to the extent of 25 per cent of
such approved cabpacity.

(7) D.veisification within the
licensed capacity has been permiited
for a large range of industries, and
it doeg not require any separate
licensing &S the administrative
powers in this regard. In cases of
MRTP/FERA units, however this
Ministries have been delegated wide

is placed before the LC-cum-
MRTP Committee ater a Task
Force report in the administrative

Ministry.

(8) If an industrial unit desires to
manufacture new preducts/expand
its existing licensed capacity by uti-
lising its own wastes or effluents for
such new products/expansion, it 19
liberally allowed to do so by endors-
ing such canacity on the recommen-~
dation of the administrative Minis-
try.

(9) Under the scope of the Techni-
cal Development Fund scheme
fcreign exchange upto a limit of
$ 250,000 per undertaking per
annum js provided for a large range
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of industries (Annexure IV) for im-
proving in an integrated manner:—

(a) export capability and ex~
port volume,

(b) cost reduction,
(c) capacity utilisation,
(d) technology upgradation,

(e) product-mix rationalisation,
and

(f) mcdernisation and ration-

alisation.

Decisions on all such TDF appli-
cations are to be given within 45
days.

(10y Utilisation of resources for in-
house R&D for commercial exploita-
tion is also already liberal and indus-
trial licences applied for on this
basis are crdinarily allowed as a
matter of course. In respect of
MRTP/FERA companies, these can
undertake R&D only in respect of
industries covered by Appendix 1
and such proposals for setting up
industrial capacity based on in-nouse
R&D on Appendix-I items may be
allowed on merits.

3. In the light of the above it will
be seen that Government’s poiicy to~
wards industrial licensing has been
constantly to endeavour to simplify/
streamline, and free it from unneces-
sary controls of administrative pro-
cedures. Government is constantly
endeavouring to reducing the admin-
istrative gelays that may, inevitably,
sometimeg arise jn the processing of
applications and it is hoped that the
results of some of the measures re-
cently taken will show positive
achievementg in the course of the
next few months. Already, the regis-
tration time by DGTD has been cut
down to about 7 days. The speeding
up of the jndustrial licensing mechani-
sm to reduce administrative delays
has also been taken in hand.

ANNEXURE—I

List of 24 industries which do not re-
quire any licensing.
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1. Cotton spinning for the manufac-
ture of coiton yarn up to a capacity of
50,000 spindles subject to the follow-
ing:.—

(a) packings of yarn in hank,
form and the count-wise production
should be in accordance with the
policy in force and the directions
issued by the Textile Commissioner
in this regard from time to time.

(b) New unit should have a capa-
city of 25,000 spindles.

(c) The unit should be located in
an area other than in towns with
a population of more than 10 lakhs.

2. Solvent extraction of ¢il/oil cakeg
from minor seeds including cctton
seeds.

3. Writing, printing and wrapping
paper from agricultural residue and
waste.

4 Rayon grade pulp from bamboo,
5. Refractories.

6. Water pumps beyond 10 cm x 10
cm.

7. Cotton seeds linter pulp

8. Tractor drawn agricultural imple-
ments.

9. Glass lag and mineral wool and
products thereof.

‘10. Yard teard including fibre board/
chip board and the like.

1t. GLS i1amps
12. Industrial sewing machines.
13. Basic drugs.

14. Forged hand
tools.

tools and small

15. Leather goods except those re-
served for small scale industries

16. Industrial machinery.

17. Surgical and medicinal
products.

rubber

18. LT switchgears.
19. Machine tools.
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20. Industrial and scientific instru--
ments.

21. Basic insecticide.

22. Sanitary.

23. HT insulators.

24. Tile of size 4”X 4" and above:
ANNEXURE 1I

List of 29 industries where ful. utilisa-
ticn of installed capacity without
limit is permitted.

1. Specia] alloy, iron and stee] cast-
ings, S.G. iron castings, Stainless steeh
castings and closed die forgings.

2. Diesel engines (above 15 HP.¥
and pump (other than small pumps
reserved for small scale industries).

3. Equipment for transmission and&
distribution of electricity.

4. Power transformers
5. Switch gears.

6. Electric motors—specialised types.
{e.g. lame-procf motors).

7. Electric furnaces.

8. Electronic components and equip~
ment.

9 Commercial vehicles.

10. Tractors.

11. Scooters.

12. Automobile ancillaries;
13. Industrial machinery.
14. Machine Tools.

15. Conveying equipment.

16. Cranes.

17. Earth-moving, mimitg and metas-
lurgical equipmeni

18. Hydraulic equipinet:

19. Nitrogenous and phosrhi‘ic ferti-
lizers.

20. Incrganic heavy chem.czi:
21. Organic heavy Chemicals.

22. Fine chemicals including photo-
graphic chemicals.
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23. Synthetic rubber and rubber che-
micals.

24. Industrial explosives.

25. Ingecticides, fungicides, weddici-
des and the like.

26. Paper and pulp including paper
products.

27. Refractories and furnace-lining
bricks.

28. Portland cement.
29. Basic drugs.

ANNEXURE—III

List of 15 industries in which auto-
matic expansion to the extent of 5 per
cent per annum or 25 per cent in the
Five Year Pian period over and above
the registered/licensed capacity is per-
mitted.

1. Automobile ancillaries.

Castings and clesed die forgings.
Tractors.

Commercial vehicles.

Conveying equipment.

Diesel engines, pumps.

Cranes.

8. Earth-moving, mining and metal-
lurgical equipment.

9. Hydraulic equipment.

10. Industrial machinery, including
chemical plant and machinery.

11. Machine Tools.
12. Textile machines.

13. Power transmission and distribu-
tion equipment (other than cables and
wires).

14. Power transformers.
15. Switchgears.

ANNEXURE IV

Industries covered by the Technical
Development Fund.

1. Iron and Steel Industries.
2. Non-ferrous metals.

3. Boilers and Steam Generating
plants.

4. Prime Movers.
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5. El~:t.ical Equipments.
6. Telecommunications.

7. Transport Equipment.
8. Industrial Machinery.
9. Machine tools.

10. Agricultura] machinery and ime
plements.

11. Earth Moving Machinery, other
machanical and engineering industries.

12. Commercial and other equipment.
13. Medical and surgical equipment.
14. Industrial instruments.

15. Scientific equipments and other
instruments.

16. Fertilizers.

17. Chemicals.

18. Oi] exploration.

19. Industrial gases.

20. Dyestufts.

21. Drugs and pharmaceuticals.
22. Plup and paper.

23. Tyres, tubes and tyre cord.
24. Leather and leather goods.
25. Glass and Ceramics.

26. Cement,
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